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+[ANKLESHWAR OIL WELLS

*235. SHRL R. K /BHUWALKA:
Will the Minister of PETROLEUM
AND CHEMICALS bhe pleased to
state:

(a) the quantum of oil drawn out
from the oil wells at Ankleshwar
daily;

(b) whether Government propose
to draw out ap increased guantity of
oil from these wells; and

(c) if so, what are the
thereof]
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+[THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF PLAN-
NING AND SOCIAL WELFARE
(SHRI K. RAGHURAMAIAH): (a)
This is ‘restricted information’ under

Rule 52 of Defence of India Rules,
1962, and cannot, therefore, be divulg-

ed.

details
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(b) Yes, Sir.
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(c) By the use of water injection
and dual completion methods, it is
expected that production will increase.
These methods are being employed.]

DEMAND FOR MORE ROYALTY ON PETRO-
LEUM CRUDE
SHRI KESAVAN (THA-

ZHAVA):
SHRI NIREN GHOSH:
SHRI ARAVINDAKSHAN
KAIMAL:
SHRI A. P. CHATTERJEE:

#2386,

Will the Minister of PETROLEUM
AND CHEMICALS be pleaged to state,

(a) whether it is a fact that Gov-
ernment have agreed to refer to the
arbitrator the demand of the Govern-
ments of Assam and Gujarat for more
royalty on petroleum crude payable
to them by the oil industry in the
public sector; .

(b) it so, what are the terms of
reference for the arbitrator; and

(¢) the name of the arbitrator and
the time given to him for submitting
the award?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF PLAN-
NING AND SOCJAL WELFARE
(SHRI K. RAGHURAMATAH): (a)
No, Sir.

(b) and (c) Do not arise.

MODERN KITCHEN FOR AsHOKA HOTEL

*937. SHRI 8. K. D. PALIWAL:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) whether there is any scheme
under Government’s consideration for
providing the Ashoka Hotel with
modern equipments, especially a
modern Kitchen; and
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(b) if so, what are the details of
the scheme and what is the estimate
of the expenditure to be incurred
thereon?

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI
JAGANNATH RAO): (a) Yes.

(b) The details and estimated ex-
penditure are gs follows:—

) 1
Rs.
" (i) 2 Oil-fired cooking ranges 40,000
{ii) 10 gas-heated hot cases 5,000

(iii) Steam geaerating for heating milk

15,000
e,

(iv) Sound equipment and piped music
§,00,000
(v) Pneumatic tube, shaver sockets, etc
2,00,000
{vi) Modern laundry of continuous process
system . 7,500,000
{vii) Accounting mchines and front office
equipment 3,00,000
ToTAL 17,60,000
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GraNTg BY THE CENTRAL SOCIAL
WELFARE BOARD
R
424. SHRI RAM NIWAS MIRDHA:
Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) what are the names of the
organisations which received grants
from the Central Social Welfare Board
during the last 5 years; and

(b} whether utilisation certificates
from such organisations have been
received by the Central Social Wel-
fare Board for all such grants?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA): (a) It may be diffi-

[ 2 AUG. 1967 ]
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cult to give the names of all such
organisationgs as the Central Social

' Welfare Board gives grants to more

than 4,000 organisations.

(b) Of 17,695 grants sanctioned by
the Board during the past 5 years,
3,291 grants were sanctioned last year
i.e, in 1966-67 itself. Utilisation certi-
ficates in respect of 12,246 grants have
been received and as regards utilisa-
tion certificates for grants sanctioned
by the Board in 1966-67, these will
become due during the course of this
year,

ForGep INDIAN CURRENCY NOTES _

425. SHRI K. SUNDARAM: Wil
the Minister of FINANCE be pleased
to state:

(a) the quantity of forged Indian
Currency dumped by Pakistani agent
provocateurs so far in the current
year; and

(b) the measures initiated by Gov-
ernment to counteract this menace?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE

(SHRI MORARJI R. DESAI): (a)
and (b) No case of “dumping” of
forged Indian Currency notes by

Pakistani agent provocateurs has come
to notice during the current year. A
report has been received of three
forged hundred rupee notes having
been presented by travellers from
Pakistan. One person was arrested
in this connection.

INDIAN Oz CORPORATION LIMITED

426. SHRI K. SUNDARAM: Will
the Minister of PETROLEUM AND

CHEMICALS be pleased to state:

(a) the profit or loss incurred year-
wise by the Indian Oil Corporation
Limited since its inception; and
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